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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. NO. /345/1 

DATE OF DECISION 24-1-1996 

is11:-ti1 Kas.0 

Mr.B.t3mGota 

Versus 

Union of India & ors. 

Mr • • • yin 

Petitioner 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	V.R'krihrAa.i 
	 4amber () 

The Hon'ble Mr. 

• . nSa. em 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal 7 
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ihri Is:u 1 esa: 
...L5 

sira 	p 
srb nfir. 	 licsnt. 

ir. 	G.çia 

Ve r s us 

Unia f india 
iiag nd ereseritirig 
estrri Rei1vciy 

i I-IrD ugh 
Grieral ilenager 

stLfl Raiiy 
Churchgte 	briy. 

L)ivisoria1 R5±iy i'1rieger 
esrri Ri1say 
havnugr Divssia 

3h.vas:r kera. 	 Respondents. 

dvcate 	1r. R.;. VIrI 

4 

	

In 	 DQtC: 24-1-1996. 

f i91. 

ker hn'ble Shri V. 	dhakLi.shnar1 	 Member (i.) 

Mr. Gji is nt preeit. Mr. Vin lirried counsel 

for the 	sosdent isCssrlt. Lh 	piiceit bs cme up in 

this 	Lictin wiLh the fsllswi e.g reliefs: 

The res1 osnts :euy p]uus be directed t 
fix ine 	risi...ri fsn1ly cd pey ilili all 
the retirsrrent 	nefits lecluding DCRG 
cormnut.tin pensin, 1eve slary etc. 
un the basis of lust pay he would have 
rawn n 1-12-1i6 in the revised scals 

o± 	y i.e. hs. 750-940 diseg with intesust 
t jc 	.. for the arriount withh rid. He 

may also us p.id ther dues such -is 

j

rrars of aymerit ri acco 	o unt f the 
fixuci.n f hipe 	i 	e y in he rvised 
scles f ay rthwite. 

4e 



Cl 

a. 	-iy othr aetter rslief/rcliafs as 
deemed just 	oper by this 
Hn3urec1e Tribunal looking to the 
nature of the cse may als please 
ba grneed to the applicant. 

C. Cost of U-ia etition may also be 
warded to the applicant from the 
resndrits. 

2 • 	 .-s per the reply subaitred. by the respondents 

the final fixation of pensi.n of the applicant could 

only oe done after the failwey Eoad decides the aue stio a 

rE-'gdL31inj his continuance in service from 1-2-1986 to 

2-12-19c36. t preeem. it is not known as to whether any 

in the matter is taan. oever as the matter 

hs ioeen hanging file forumber ol years tIa Reilwy 

Eord is directed to decide h matter aithin a eriod 

of three months from the dte f receipt of a copy of 

this order and to intimate the eplicant within two 

ee ks therafter. The applicant shell have liberty to 

take legal course of dctin available to him in case he 

is agj rieved by the decisin taken by the kaliway board. 

-.stnd.s disposed of with me caoove directions. No 

order s to cosLs. 

/tn~~ 
V. Radhekrishnarz) 

Member (') 
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M. 
Date 	Office Repot 

31. • 7, 6 

3/8/96 

ORDER 

LeaVe nate filed ày mr. Gogia. Adjourned 

to 	 Office objections may be removed 

before that date, 

(V. Radhakrishnaji) 
ME moe r ( 

vtc. 

Adjourned to 28//96 for rartloval of 
Office èbjectjos 

(v.R 	krihnan) 
() 

p 

Leave note filed by  

Adjourned to 	

4 

(T..Bhat) Rcrucnoorthyj 
Lfl)GJ. 	J) Mewlber() 

vtc• 

Mr. G.qia is not present when the matter 

cal led out. Adjourned to 17.5.1996. 

(K.ftamamo.rthy) 

vtc. 

Memier(A) 

S 



Date Office Report ORDER 

17/9/6 Leave uote fjle5 by Mr.Gogia. 1ioxrne 

to 24/9/96. 

(K.Ramarnoorthy) 
t441 mber (z) 

S 81 

24.9. 4.A, 8t.3jc 

is not pxesent. ilr.Vin 
S4 .1" 

ttes that 	•i.A. has beei sefl 3irect1y 

to the counsel for the ao1icant. Accor3inq1y, 

the obJection may be zielete6L a 	may be 

given reguir rLubr. Lii view OE the fact 

that the 	rree uaUls Lia2 a 5L for j 

tne 4• . 	alrec 	ve' on  

ie, H.. isjsu 	.)i 	iACOflE 

irt rue ctu.us. 

(V.RahakrishnarA) 
trnhor (i,) 

SLth* 



M.A.St. 385/6 in Q.A.345/1 

Office Report 	1 	 0 R D E R 

I 31.7.6 Leave ncte fi1e ly fir. G•gia. Adjeurned 

t. 13.8.96. Office ejections may e removed 

efre that date. 
7 

(V. Radhakrishnan) 
Memer(A) 

vtc. 

13/8/9 
	 t.396 

kajournea to 28/8/96 for removal of 

office thbjectionS. 

/ 
/ 

(V.Padha krishnan) 
Member (A) 

ssh* 

28.8,96 Leave note filed by Mr. Vin. 

Adjourned to 11.9.1996. 

	

(T .N .Bhat) 	 (K.Raiamoort.hy) 

	

Memiber (J) 	 MeTher () 

vtc. 

Mr. Golia is not present when the matter 

called out. Adjourned to 17.9.196. 

(K.amamoort'ny) 
rlemier(A) 

vtc. 



I- 

Date 
	

Office Report 	 0 R D ER 	 A 

17/9/96 	 Leave note flied by Ir.GOgla. Adjourned 

to 24/9/96. 

(K.r'tarnamoorthy) 
Mörflber (A) 

s sh* 

24.99 385 96 

Mr.Gogia is not present. rir.Vii 

states that the I.A. has been sendlrect1y 

to the counsel for the applicant. AccorUngiy, 

the objection may be deleted and M.' may be 

given regular number. In view of the fact 

that the three months tirr asked for in 

the :l.. 	1rea6y 	over on 9.8.96 

irno, M.. is disposed of as become 

infruactuous. 

(v.iadhakrjshnan) 
Member (A) 

ssh1 


